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Orlqmal Apgllccmon No 167/2010

oy

1. Bodhurom Meena s/o Shrl Hcmumcm Sahoy Meena .
r/o Gram Pilwa: Post! ChdndWGjl TehSII Amer; Dlsﬁ'
qupur presen’rly pos’red as Chdukldar at Jalpur

2. RCIm]I chl Sharmc: s/o ch’re Shn Ha[rwansh Sharma r/o
Grqm Rajaura  Ki ; Dhanl Post Nayla, Tehsi
Jcmuwaramgorh Dlsﬁ Jclpur presen’rly working cxs
Drfver under ’rhe responden’rs cﬂ qupur |

3.‘ Mu’r’rhu Singh s/o Laie Shn Kolyan Slngh r/o Shiv
Colony Grcsm and Post. Nayla The. Jamuardmgarh
qupur presemly pos’red as Dnver under the

-!‘i' responden’rs chupur Ao :;'__ e
".m 1‘4 S 'i’ R ’ L

4. Arjun Smgh s/o Shrl Dew Smgh r/o Sumer unshqld_

| Ke Pc:s Bodmer presenﬂy pos’red as Dnver under i'he

' res‘[ponden’rs at qupur - ,:-4,’?*3;;:5-'{‘;,;@ ;,|,| Car | ,5{»,;,,‘

5'; Khe’rcarcum Prajapc? s/ol Glrdhcm Rq] Proucpcﬁ r/o

k Gram cmd Post Ramgarh Tehsil cmd Distt. Jonsclmerr

presenﬂly posfed ds l"ec‘m' Cum Chaukidor ai
qusalmer | e "-;- CE i,E co

:wl» S ey
H : - H . B

l .

. 6. leqram Mah s/o Shr| Chuncau N\Clll r/o Ncn'/cxléﬂcszar
ﬁhq’rkado,.Suohl,l presenﬂy posted as. Peon cum
Chcukldar under 1he reSpondents a’r Slrohl '

aqd Pos‘r Klwro!l "~ Tehsil, Aburc;dd DISﬂ' B Sl'rbh.uvt’
presenﬂy pos’red cxs Peon cum Chqukidar af Slrohl
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11.

12.
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14,

15,

16.

17.

Chaukldar c’r Bhllwara

'queshwar :lbaud
' ,Shcrma r/o 7 8 Chulqya .Amba Scheme Rompura

_Choukldar cxi Udcupur JRNE IR P PR

Lodu Slngh s/o Shrl Chl’rar Slngh :r/o 94 Moh Vlhar

i_CoIony Rcmnagar Pushkar Roc:d Ajmer presenﬂy-.

posied os Peon cum Chaukldor at Ajmer

B;hcwahq’r Lal Shqrmo :S/Q Lai’e-vShrj Daulat Ram

Sharma' r/o Gram and Post Baira : via Rayla, Tehsil
Baneda: Distt.” .Bhilwara; presenfly pos’red as Peon
cum Chaukldar at Bhllera -

‘x :

:Ram Lakshman Tonk s/o Shri Moh Lal Tonk r/o
Gcmesh Nagar (decd). '

Balu Lc1| Valsnav s/o Shn Mangudas. chshncxv r/o

:PGIdI Road Devnaroyan Mcmdlr Ke Scmne Subash

I’
Nagdr Bhllwcra presenﬂy workmg os Peon cum

.
1

¥
Udcy Slngh s/o Shrl Nanu Rcm r/o Gram cmd Pos?

Mondoi‘d Via Khud Distt. Sikar,. presenﬂy workmg qs

;Peon cum Chaukldor q’r Slkar

“xf; oy

Suresh Kumdr s/o Shri Gopal Scm5| r/o FCI Godownﬁ‘

.Hcvcu Pcﬁl,,,Jhunjhunu presen’rly pos’red as Peon
cum ChOUklddr a’r Jhunjhunu ‘

__Goeal La! Shormc s/o Chn’rarmol Sharmd r/o Gram
qndl pos‘uL Dhane’rkalc DIS'H Chl’r’rorgorh presem‘ly
posfed as, Peon cum Chaukldar ai Chlﬁorgqrh - o

EGvc19<1n thcdur Rand s/0 Shrl Nar Bahodur Band r/o ‘
,chrang Nc:gcxr thkamyq Stahon Ke pqs' Koia

presenﬂy worklnq cxs Peon1 cum Chcukldar df Koi‘a
) ) . LN ] "‘ . ,, :

H !'[ i‘v‘ 11

‘.Jagdish Pun Goswaml s/o Shrl Godupurl Goswamu
r/o 26/]859,, Aaqu 'Mcﬂa Colony Refi. S’rand"
-quypur presenﬂy worqug cs Peon cUm Choukldar
_-atl Rajsomand R R

N E H vt . . - b :, . H - '-Ai"
r .'[' otk ' i o .

;’.Shcu‘mo .s/o' Punom Chand

r'i: : P
|~’-Hx :

Rod‘d,f Udcupur presenﬂy workmg GS Peon -cum-




18.

19.

20.:

21.

7 -r/o anomol Mohonmol K|dwon|yo Near Chotiya

.Dhoromsholo Ke pas, Churu, presently posfed as
Peon- r::um Chaukldar c’rChuru

22.

23,
24,
25.

26.

Soiycnoroyan Mlshrc s/o Iofe Shrl Brdhonond Mlshrqf\

f/o RCIJIV Colony LIC Colony Ke pas Ajmer presenﬂy
worklng os Peon cum Choukldcr ot Jolpur ’

;Ramphul Scunl s/o Shr| Konhhyo Lal Scunl r/o Bodwos

Mollyo Ka Mohalla, Gopal Ji Ke- Mcmdlr ‘Ke Pas,

' _Douso presenﬂy working as Peon cum. Chaukldor at .

Douso

VijayE.Singh s/o'lo’re Shri Kol;{onA Singh r/o Gram
Thikariya and post Aaluda Tehsil and Distt. Dausa,
prese:n’rly‘- }working as Peon cum Chaukidor at Dausa.

Vmod Kumar Shormo s/o Iai’e Shn Balklshcm Sharmcx

Safywon Smgh s/o Shrl Shlv Slngh r/o Gram U]chq
Noglc Post Bahnedd, Tehsil and Distt." throfpur
presenHy posted. as: Peon cum Chaukidar! at

' Bhorcﬂ'pur ;:,‘, . '|;,-, L

}v‘\oddn Gopol s/o Shrl Shyom Lal r/o 1 E ]2 VIkGS
chgcxr Bundi, presen‘i‘y posfed os Peon cum
Qhoukldor m‘ Bundl '

Lo PRI

I .
I

iy ' : | .
Khasorom N\oll s/o Shn Khlmdjl Mall r/o Grom ond
Posf ?hollapowcf; Vera Via: Somhpuro Dlsﬂ Jolor
presen‘rly posfed as Peon cum Choukldor ct Jalor

; P k. 'rl ' ,

. '
P .

Sliqram Sharmo s/o Shri . Rom Sohoy Shcrmo r/o'
: Aomlr Nogor “A” Kherdo SGWOI Mcdhopur presently

posted as Peon cum Chaukldor cﬁ Bara
ll 4 i i K ; “!

Dmesh C;hond Sharmo s/o Shr| Moh Rom Shormo |/o
RAC ‘lines. Ke Somne Koyosi‘hpodo Dhaulpur

..presen’rly posted cxs Peon cum Choukldor “at

Dhoulpur :i

Poycs 'S;en s/o".Shrl Gopal Sen r/ Grcmq Tlllkhdn}‘

Noyobqs Jodhpur presenﬂy posied as P]eon cum
‘ChGUkIdGr of Nogour




28.
29.
30.

31.

32.

33.
34.
35,

36. "'Boj‘ronq Lol Tollor s/o Shn Rom Chond Tollor r/o

: ‘)/419 KGChChl Bosh Jowohor Nogor Jmpur

' Chaukldor at qupur

= l‘ K :-’ ?.?li'lﬁi 'f i l I . : ‘
‘Romesn Chond Meeno s/o Shr| SGWG]I Meeno r/o |
' Grom Godhomdudl Post Punjpur, Tehsil Aaspur Distt,

Dungopur presenlly posled as Peon c:um Choukldor

:al Dungarpur

Pemaram Aadiwasi s/o'-Shn UdCljl r/o Gram

' ;Amorpurci Post Pandyawada Tehsil Keshriyaji, Distt.

Udaipur, presently posted as Peon cum Chavukidar at
Dungarpur.

Lakshman Prasad Regar s/o Shri Onkar N\fol Regarr/o
181, Subahsh Nagdr Railway Colony Ke pas, Sawai
Madhopur, presently posled as. Peon cum Chaukldor
at Sowal Modhopur L ,
Gokul Slngh s/o l.ole Shri Nolhu Smgh r/o chohmodl
Ki Choki,. Tonk, presenlly posled as Peon cum
-

Rojendro Kumor Shormo s/o Shn Rom Klshor Shormo

“r/o 6, anesh Colony Khohpura Road, Khollpuro
onlpur presenlly workmg as Accoun’rs Clerk at

qupur e SERIRE PP S ,:3
Klrllrom Bogher s/o Shn Romhel Bogher r/o 3/l3l
Housmg Boord Colony Shrlgongonogor presently
posled os Peon cum Choukldor at Shrmongonogor

|
' 1

Bhonwor Lol Sen s/o Shrl Roopo Ram Sen r/o 73/A |
Rlco| Colony Bodmer presenlly posled as Peon cum
Chaukldor at Boolmer : :

.
NS

l(holu Smgh Bh’ogora s/o Shl’l Tn‘o Slngh Bhogoro r/o
CollilKl JOdI Posl‘ Dugra, TehS|l Kusalgarh, DISﬁ‘
chsworca at presenl posled os Peon cum Chouk|dor

' al Bcnsworo

! ' '

presen’rly posled os Accoum‘s Clerk o’r Slkor -

1.

,l(eshor Dev s/o lole Shrl Puronmql r/o Rom Sogar
.l(ucmo Ke pos Jhoglo ngh School Ke plche Word



No40 Churu presenrly workrng as Peon cum- :
Choukldor d’r Brkoner :

e ; T Applrconrs
(By Advocote Shr| Shorlendrd Srlvos’ravo)

Versus

1. Union.‘f'of' India through *Minisiry of Human
Resources Development, Department of Youth
Afforrs and Spor’rs New Delhr

2. T§\The Dlrec‘ror Generol ‘Nehru * Yuva } }E('endrq
Song’rhdn JN S’rodlum New belhl o
'r-,

B ..Respo_nderr’rs
(By Advocate:......) | | |

. ORDER (ORAL)

THe.appiicom‘-s hd\(e ﬁle:d ’rhis,(')A,r,hereby,,prcry,ing for

the follow:ing_reli;efs:r-'-"', S 1[ R - o
(a) - That. ’rhrsl Hon ble Tribunal may graciously. be
P pleosed to- dlrec’r the respondem‘s to consider
| and cover ‘the' pe’rlhoners (Group “C” and “D"
employees of the “Sangathan”) under the
pen5|on scheme and extend the benefit of it to
‘all of them ds’ has been déne in case of all
Yourh Coordinators. and, Accounts Clerk-cum-
Typlsr‘ came on depui’d’non and also in case of
oy few group. (D) employees. of the. “Sangathan”
‘ lwho had approached {6 the Court of Law for
A their, rlghrs which are available to the Group(D)

. employees under’ Governmenr of India.

: (bs Fun‘her drrec’r 1he respondeni’s 'ro gron’r oll

. consequen’rlol benefl’rs in ’rhe Irgh’r of ’rhe proyer
mode herern obove L

(c) Any orher order or drrechon whrch ’rhrs Hon ble

Trrbundl moy deem fri‘ dnd proper as per r‘he

ch’rs cmd crrcumsfonces be possed in fqvour

of ’rhe pe‘hhoners , ‘s--,.;; ..,ir.,, P
et e e e R
.!,5,]' U T - , ; ‘
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2. As cani be ‘seen from the prayer clause, the
S IS P 1S N YL L N S
grievance of the applicants js regarding extending retiral

-and penSi‘ond'ry penefirs io ‘the dppliconts .under the

pensron scheme ond for ’rhdr purpose rhe opplrcon’rs
have ploced relrdnce on ihe order do’red 2622009

(Ann. A/8) and order do’red 2272009 (Ann A/9) passed

pursuant to. the judgme.n_r»dd;’red 5th- September, 2008 by

’rhejHon’ble High Court. of. Kerala at. Ernakulam in CWP
No0.20986/06 yv:h,er,et])y' the r,esponde,n’r]si_.hdve granted all

servi.ce]l'.; benefi’rs i,ncil_uding .rehrement benefrrs .as

oppllcdble ’ro Group D employees workrng under the.
Gov,ernmenf of, india. T«he:gneyoncei of rhel applicants in

this OA s th;c',rfg‘ no ,sucl.nlibenef.i’r nds;been;.exrended fo
"hem T S
3. lhove :hﬁe’,‘or_,d,:rne !iegrned counsel f,or:i’rne, Oppliqééj;
at qprpission \s;f'éa_.g.e‘. ldmoffhe view ’rhaHhe p_r(—%sen’r 0A

can, be disposed, of at admission stage with direction.to

the re_sponden’rs to. ’rreo’r rhis‘ 'OA 'ds're.presen’roﬁon. on

r.

behdlf of ’rhe qpplrcon’rs dnd pcrss dpproprrd’re redsoned ,

orcler as ro how rhe opplrcan’rs ore no’r enh’rled to ’rhe
. i i ‘, : : ;]

benefrr ds exfended by ’rhem i‘o orher employees of ’rhe

same depdr’rmen’r vrde order Ann A/8 crnd A/?
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4 Accordmgly responden’rNOZ :s dlrec’redfofrecn‘ this
decidl the, same by’ passing ieasoned and speaking
ordjer,‘vaithinf Iaﬁiperibd of .fhr’ee mcém’vrh:s f.-ronj‘.’rhé daié of
, relc‘e‘ip"r“;of d"cioby ofii‘Hisjcgr_der undérrin’rimaﬁc;n to the
dbp!icarﬁs. ‘

5.- It iS ;h:b»:\:/-e?ye,r, clarified that, the ’r,ecus_c:),,m?d‘ .and
sp;ecki,nlfgilor_dgrj Sh,allllbe"i»pcnus;s;ed iny_ lf ’rhe responcj,e,nts are
of n'tr;e‘fyiéw tkj]dt!_.,i'hé:‘ d{pp!j;gnts drg noi enﬁjﬂeﬁ to. the
_bepefifé as ;éxie-.n,cld,ec!._ fO' ihe ;i-miicr.liy }sii’ruat.e‘dl persons yid:¢ ,
oréjerAn;r.).'A/S :d;r?d A‘:/g‘?..!ln}cas!,;e the:,_r,éafs“pc.)ngents icle;cide to
grgni_simildr' bc-an.efiiis ’fo: _fhe ap_:pllvic'dni's:, there is 'nof'%need to

pass _spe‘dki.ng.,qu:reQS,Qne.d: order. It is f,pr_fhé_er:',g]ari_fied
- S R B SRR i

i

that in case We; applicants, g,re, ‘s,ﬁll_._. cggrieveq,‘,it, \Iw.il‘l_,bl_g
open for ’rherh toiﬁfile,,subs_fcmii',\ie OA for the same cause of
action.for redressal of their gri;(—j:‘\'/_cm,ceE ‘inj qc_,cor(,diq‘nc,e, with
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6. . With these observations, the OA stands disposed of -

ﬂf/ EEEE

o) ((MLCHAUHAN)
Judl Member

‘at admission sfage.. ., . .
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